
DR. HENRY AUSTIN (Ernakulam) .: 
I have given notice for Calllna Atten-
tion on the subject of .floode in Kerala 
which have taken a toll of S? people 
10 far. How are we answerable to 
our constituency if auch mattera are 
not taken up here! 

SHRI CHINTAMANI PANIGRA-
Hl tBhubaneawar): The subject ot 
aevere dro~ht in Orllllll ahould be 
·discuued. (lnteTT'Upciom). 

ll4R. SPEAIC£R: I am not li8teniDa 
1o anybody. All Of JOU are speaJdne: 
l am no\ 1uper-human to u.ten to ten 
,person.a at one and the same time. May 
I tell you. please lit down? As I have 
seen thia morning there were some 
Callina Attention Motions on ftooda.. 
But I 'feel that the situation about 
the Jioods is such that we must hav. 
the dUcussion immediately. 

SHRI VAS.ANT SATHE: And dro-
ught also. {lnterrv.pciom). 

MR. SPEAKER: May I pleue tell 
you, when I 11m standin&, ldndl7 do 
not pt up. Or, )'OU lit here, I will not. 
1et up from there. I have been a 
Member for the 1ut IDaD7 7ear& I 
have never known these practices be-
cauae I was U9ed to eee that when 
the Speaker ia atandinl nobod7 pt8 
up. You have adopted thole proce-
dure1 of the BrW8h conventioa. but 
I think we mbould not follow them 
and we uould have our OW1a. I ha.,. 
received a number of Callint Atten• 
1iOn and other motiona about floods. 

SHIU P. K. DEO (ltalahandi): And 
clrou&ht al8o. 

MIL SPEAKD: Tbe MUmter will 
make a statement toda7, and then. 
for the time that 70\l mq Ix. I wtB. 
not have the least objection to dls-
cua the drou&'b.t or the ftooda. I 
would advfee the Mini.ter to be! time 
at the earliest because I cannot allow 
IO many motions on the 1ame aub-
ject,-it will take too much of time; 
in place Of that it ii better to have 
a debate rather than wute time GD 
tboee motiom. 

1.UI Ian. 
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MB. SPEAXER: Plea.le 1U dow.n. 
Mr. Llmaye, you aeo.t thia to me at 
ll-G A.M. 
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MR. SP&AK.D: Bow could I 

know it. You ahould have waited for 
this. I have aaked for the informa-
1ion. You should lfve your notice in 
tJme. 
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curlew had been extended from 
4 r.11. to 9 A.M. next monllnl. It 

wu also bein&' announced that 
those found on the io:id would be 
shot at. The announC'ement ~truck 
me as unW1ual and unciviliJed. 
Even during the 1942. movement, 
we hr ard no such aunouncement. .. 

I ex,plained to Shri Sukhdeo 
Verma, M:.P., and Dr. Yuaal 
Kishore. ML.A. (who were with 
me at the ~!way Station ) that the 
members of the BSF, whote intel-
li1ence and character must have 
been assessed by them till then 
would treat this announcement as 
a cam blcnc~ to shoot even 1D 
nocent unwary stragglers at siaht 
and that this announcement icnor-
cd the pitiable reality that there 
are thousands in every city in India 
whose homes could only be the 
slreets even in the 1everat ot 
weathen. 

• • • • 
I felt w ith bitterness and told 

the Coqress le,Ulaton (mentlaD-
f'd above) that e-.en tbe alien rul-
en of lndia had 90me deceDC:7 and 
our oftlcen are conipicuoualy ct.-
void uf such feellnp." 
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SHRI JYOTIRMOY BOSU (D1a-

mond Harbour) : Sir. I also want to 
makt• a suhmission. I h3ve rai~ed the 
tnat 'c·r in t h<' last ses!iion. You will 
ltindll· remember .. . 

MR. SPEAKER: Kindly wait. Let 
me first dis~se of this. 

SHRI JYOTIRMOY BOSU: Sir. m 
tht• last se~sion, Shri Dikshit said the 
same thing about the order that was 
given in Gujarat and ~·hich was nul-
lified in the court. 

MR. SPEAKER: Pleue do not get 
ap t>very now and then. I shall listen 
to you. 

SBlU JYO'l'IRMOY BOSU: He goe$ 
on gi\'ing wrong information. 

MR. a.PE.AX.ER: Will you kindly 
alt down? Do not bring the other 
matter. Mr. Limaye, I shall examine 
the Home Minister's reply. 1 shall 
examine your present observations 
and then let you know. 
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SHRJ SHYAMNANDAN MJBKRA 
( Bt>gusara1) : Since you have been 
i.:ood enough to aay to us that JOU 
will kindly exambae this iuue, mq I 
hring to your notice one aspect of the 
matter! The hon. Home Mini.ter bu 
taken tbf' stand that he had made a 
i1latement on the buis of the inlor• 
matlon received trom the State Gov-
ernment. Would you kindly also 
examine whether a breach di privil· 
qe 1n that cue dGell not #IM 
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against the State Government which 
has supplied the information to the 
Home Minister, because the Home 
Minister is bound to say that he has 
received the information from other 
agencies?

MR. SPEAKER: His question is
whether the information given by 
the State Government to the Home 
Minister should not be the basis of 
privilege?

SHRI SHYAMNANDAN MISHRA:
I have gone through the note that 
has been submitted to you and circu-
lated to us. The Home Minister is 
taking the stand that he made the 
statement on the basis of the infor-
mation received from the State Gov- 
•ernment and other agencies. Would 
you not also examine this aspect of 
the matter whether a breach of pri-
vilege does not arise against the 
State Government which has sup-
plied the information to the Home 
Minister?

SHRI P. K. DEO (Kalahandi):
The Home Minister has got his own 
source for gathering information as 
well.

MR. SPEAKER: I shall have to
examine it.

SHRI PILOO MODY (Godhra): I
want to know whether the State 
Government is at liberty to supply 
wrong information to the Home Min-
ister.

1896 (SAKA) Re. Question of 2 9 4  
Privilege

•̂'FTT

SHRI s. M. BANERJEE: I
on a point of order. S ir...

rise

MR. SPEAKER: Now, Papers to
be laid on the Table.

 ̂ SHRI PILOO MODY (Godhra): I
had written to you regarding a mat-
ter that I wanted to raise. It is re-
garding the pay scales and salaries 
01 the staff which you had taken up
a year ago, and you had appointed a 
committee to go into this, and they 
have been deliberating for a whole 
year without coming out with any...

SHRI S. M. BANERJEE (Kanpur): 
I rise on a point of order...

MR. SPEAKER: This is a matter 1
regarding the Secretariat o f the] 
Speaker, and he has appointed a com-
mittee. I would request the hon.' 
Members to kindly spare the Secre- , 
tariat. ^  ^  ^

^  t ,  mx ?T | r  ^  ^  S t  ^  t p :  I
I  ^  i;?r ^  ^  i j

SHRI PILOO MODY; I have a 
very simple request that the work of 
the Committee should be expedited. 
That is all.

^  ^ | 
W  if ^  ^  ^  I ^
I, ^  ^  ^  p n f ^

?TT7 5[fr #rf ^  I

SHRI PILOO MODY; Why have 
you started a controversy on this?

( ^ )  : ^ ^ 
^ sffrf ^  I  I

MR. SPEAKER: This is not to be
raised in the House. The Speaker is 
not like a Minister sitting here to 
reply whether this is right or not. 
Let not hon. Members create these 
conventions. ?TPT % Jf ^

cTT?r.........

SHRI PILOO MODY: I wish you
would just listen *to two more sen-
tences. Why are you fighting with 
us on this? There is nothing to fight 
about. I have a very simple request. 
If you would only let me finish in 
one sentence...

MR. SPEAKER: Not in the House
but in my Chamber.
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SHRI PILOO MODY: I am just 

making a request to you tbat the 
work of the Committee be expedited. 
That is all. 

MR. SPEAK.ER: After all, the 
Secretanat should have some disci-
pline. This is the Members' Secre-
tariat. 

SHRI PILOO MODY: I am onlY 
trying to ask you to expedite th11 
work of the committee. That is au. 

SHRI JYOTIRMOY BOSU: I am 
a member of this committee. It is 
better if I have xour permission to 
.say a word. 

KR. $PEAKER: Not here. 

SHRI JYOTIRM.OY BOSU: Other-
wise, Members would not have a cor-
rect picture u to what attitude we 
have \&ken in this regard. 

KR. SPEAKER: Let this Secre-
tariat function. We have appointed 
& committee. U he bu aDYthiDi to 
ask. let him approach me in my capa-
city in my Chamber. Let him not 
raise the quel\i.on here u if he is 
railin_f a question against a Minister. 

SHRI PILOO MODY: I have only 
raiaed the issue aakinl you to re-
quest the committee to expedite its 
work, and nothJnl more. There iii 
no c:C1ttroirerv about it. 

llJl SPEAm: Why does be 
raiae it iD Che Hou.e? Let him leave 
it to me. Be bu written to me. I 
shall care with the utmOlt reapect I.or 
what be has written. 

S!DU PIIno MODY: Where elle 
do I raise it ezcept in the House? 
It was after my raisi~ it in the 
House that the committee wu ap-
pointed. 

MR. SPEAKER: Let him kindly 
understand one ~. I do not 
think that be needs much more of my 
uplanation. Be ia 'Vf#'Y ~t 
~ he understands everythlns. 

The Chairman has written to bbrl 
already. In spite of that, he ia raia .. 
inc it in the Hou~e as if I am a Min-
ister sitting in th<.> House. 

SHRI JYOTIRMOY BOSU: May 
I say a word? 

MR. SPEAKER: May I say ene 
thing to Mr. Jyotirmoy Bosu? U be 
occupies a position as a member ot a 
committee or as the Chairman of the 
Public Account.I Committee or any 
other, so loDJr as hf' i11 there, be muat 
observe the conventions followed by 
those people. He need not \1Sf' that 
position in this House . 

SHRI JYOTIRMOY BOSU: You 
have said something which ia not 
fair. I only aa1d that I wanted to ... 

.MR. SPEAKER: I havf' said it 
after exert'isinc a lol of my patience. 

SHRI S. M.. BANERJEE: I rise on 
a point of order .. . 

MR. SPEAKER: Point of order un 
what? 

SHRI S. M. BANERJEE: I rlse on 
a Point of order on this, and I want 
your ruling on it 

MR. SPEAKER: There 1s no qu.ee-
tJon ot my rulin• on 1t. Thia ii not 
.somethin• pendinc for d1.'IC u11ion be-
fore the House. 

SHRI S. M. BANERJEE: .My point 
ot order is $imple. 

MR. SPl!AUR· You have atarted 
taldl\I up the cause of my Sec::retu1at 
u you do about a steel plant or aom• 
other organisation. 

SHRI MADHU LIMA YE: What ii 
the dil!erence? 

MR. SPEAKER: When I have ap-
pointed a Committee, the Hou. 
should be satisfied with that. 

smu s. :a1. BANERJD: 
point of order. . . 

On • 
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SHRI PILOO MODY: I want io 
!mow why I did not receive tbia 
paper befOre 10 O'clock this mornfne. 

MR. SPEAKER: I am sorry you 
received it only thi.I momin,. 

SHRI S. M. BANERJEE: In thi!I 
Houle, at our requat, you were kind 
enouth to consider it and appoint a 
Committee. Now an e:ictension given 
to the Comm1ttt't' iii always quoted 
in the House. I want to know who 
hu ctven them exten:.ion to continue 
for whatever period they can 

MR. SPEAKER· No, I am not pre-
pared to reply m this House. 

SHRI S. M BANERJEE Under 
lht• rules, thry should take the per-
m1Ssion or the Houhe Kindly see 
our rul~. 

MR. SPEAKER So long as this 
Comm1tlel• 1., fu11c-•1onmf. please do 
not raise.> thL" maltl'r. 

SURI S M BANERJEE· How Jong? 

MH SPEAKEH This is not an 
ordmJr\• Comnutt1·c of tht• House. 
lt is not to be ra.Jscd tn tl1 r· ltouse. 
No time-limll wa~ fix1.'<1. Th~re is 
no QUl" llon of 1.·Xt!'nJ.ion 

MR SPEAKER· Shn Ram Niwas 
Mirdha. 

SHRI JYOTIRMOY BOSU· I have 
to make a i.11bm l ~l11on fo'our d.iya ago 
I r111scd an 1s•ut- m\•oh·mr thE> Border 
Roads Task Force's atrocih<'S on peo-
ple- in Mcghalayn :md then th<' Chair 
had 11ven a clr.ar directive to tho 
Government to com<> out with the 
details. Four days have passed. 
Neither the Defence Minister nor the 
Home Ministf'r, who )..<; ln char1c of 
tribal alrain:, bas bothered to l"omci 
out with the fact.. They h1v<> flout-
ed the direction of th.- Chair. It is • 
"817 Mriou. matter. 

MR. SPEAKER; 1 do not know 
what the matter was. I will look 
into it. 

SHRI JYOTIRMOY BOSU: They 
are sittlng over it. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS CSHRI X. 
R.AGHURAMAlAH): There is no 
question of ftouting the direction of 
the Deputy-Speaker. I have con-
veyed 1t to the Defence Minister. We 
have to await his report. 

SHRI K. S. CHA VDA {Patan): 
There is one matter .. . 

MR. SPEAKER: No. not without 
my perm11s1on. Please sit down. 
P apl'r s to be laid on the Table. 

12.28 brs. 

PAPERS LAID ON THE TABLE 

lWCJSTRATIO!I. ,\ND LtCENSL"iG OF INDCS-
T1UAL U?o.l>£l(TAK.1NGS ( SECOKD A.MP."D-

MENT l Rt.!l.LS, 19i4 

THE MINISTER OF INDUSTRIAL 
DEVELOPME!'\T AND SCIENCE 
AND TECHNOLOGY AND AGRI· 
Ct:LTURE tSHRI C SUBRAMA.."'il-
A.Ml I bt>g to lay on the Table a 
copy of the Registration and Licens-
ing of Industrial Undertakings (Se-
cond Amendment) Rules, 1974 (Hindi 
and English vnsion!-) published in 
Notiftcation !\o. G.S.R. 274(EI in 
Gautte of India dated the 19th J'une, 
1974. under sub-section (4) ot section 
30 o! the Industries \ De\•elopme.nt 
and Regulation) Act, 19!11 (Pt.n«cl 
in L'braf11. See No. LT-8089 74.] 

NonncAnoNs tNDER ALL INDIA SD-
' 'tcEs .~T. 1951 

THE DEPlTTY MINISTER IN THI: 
MINISTRY OF HOME AFFAD\S 
<SHRI F. H. MOHSIN): On behalf 
ot Shri R6Dl Niwas Mirdha. I bee 
to lay on the Table a ('C)pJ each of the 
followinc Notifications (Hindi and 


